CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

OriginaI AQQ11cat10n No.2129 of 1999

New Delhi, this the 15th day of December,ZOOD

HON’BLE MR.KULDIP SINGH,MEMBER(JUDL)

sudhir Kumar

s/o Birju Lal

r/o House No.4(Single storey)
01ld chandrawal

" Near Majnu Ka Teela

New Delhi -APPLICANT

(By Advocate: Mrs.Rani Chhabra)
versus

1. Union of India
through its secretary
Ministry of Finance,
Department of Revenue,
central Board of Excise and customs
pDelhi .

2. commissioner-1
customs and central Excise
commissionerate
Mangal Pandey Nagar
yniversity Road ,Meerut

w

Deputy Commissﬁoner(P&V)

customs and central Excise pivision-1I1
commissionerate

Mangal Pandey Nagar

University Road,Meerut

4. Inspector
Customs and central Excise
commissionerate
Mangal Pandey Nagar
University Road,Meerut -RESPONDENTS

(By Advocate: shri H.K.Gangwani)

0 R D E R(ORAL)

By Hon’'ble Mr.Kuldip Singh,Member(Judl)

The applicant who had worked under respondents
sometime in the Yyear 1996 as casual labourer, is
aggrieved of the fact that he had been disengaged by an
oral order Jjust to deny him the benefits of Casual
Labourers (Grant of Temporary Status and Regu]arisation)

Scheme, 10.9.93 and further engaging freshers/juniors

ighoring his preferential claim in view of his past




q

Jdinesh/

a direction to respondents

cop NS seapy 1 oe,  He

Fe engage him in preferance Fo juniors and outsiders. Ha

also seeks a direction to respondents to confer Temporary

sobatis unon him.

. The Of is contested by respondents,  They have

.

taken the plea that applicant had himself aprmcondant Trom
e work and oid net burn we ho The Job when
WL 6 pecit red, Howewver,  Lhay Favve  adinitiend That

applicant had worked under them for Z046 S&ys in A Year.

3. 1 wiew of the fact that applicant had
completed more than 206 days of service in A year and

fhos  become  eligible for the panafits of the Govi. of

M

. 1 ofirsct Lne raanonoden s T.hat

india  Sohems 10,5,

thera 1s work available, they ahall consider the

for  engagement in preference Lo nniors  and

of with the &nove
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( KULDIP SINGH
MEMRER (.JUDL.
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